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The Goa Public ~ e a l t h  (Fourth - 

Amendment) Bill, 1996 . 

(Bill 640.' I 2  of 1996) 

A 
I 

BILL 
\ 

further to amend. the Goa, Ddman and Diu Public 
Hedth Act, 1985. 

Be it enacted' by the Legislative -Assembly of Goa 
ina the Forty-seventh Year of the Repixblic of India 
as follows:- 

. - 
1. Short title and commencement.- (1) 9'hi.s Act 

may be called the Goa Public Health [Fourth Amend- 
ment) Act, 1996. 

(2) It shall come into force a t  once. 

2. Amendment of section 2.- In section 2 of the 
Goa, Da.man and' Diu Public HealthaAct, 1985 (Act 
25 of 19s) (hereinafter called the .'prihcipal Act'), 
after clause (3); the following clause shall be 
inserted, nainely :- 

" (3A) "Csmne:tent auth&ityU includes,- 
.. (a) the Chief Medical Officer (National Malaria ' 
Eradication Programme) ; 

(b) Health Officer I/c and Medical Officer I/c 
of Community Health Centre/Up.graded Primary 8 

Healcth Centre / Primary Health Centre / Urban 
Health Centres of the concerned jurisdiction, 
under supervision d Chief Medical Officer (Na- 
tioaal Malwia'~radication Programme) .". 
3. Insertion of new sections.- AfteT' section 75 of \ .  

. . the principal Act, the following sections shall be 
inert@, namely:- . 

" 7 5 ~ .  Screening of migrant bbourers at con- 
structioti, sites.- All m i m a ~ t  labourers w!ho are. ' 
brought from other States shall be screened fo r  
Malaria at  the nearest Health Ckt re  or mobile 
squads of National Malaria Eradiqation Program- 
me. The Health Officer/Medicd Officer I/c of 
the Directorate of Health Services shall then issue 
a hdth  card with photograph beftifying his pre- 



sent stdus ~e Mdmia., NQ, labower shall be erS.1 - 
gaged by tlie contractor a t  the constmction sites 
unless he has. a he&& card: Siirri4a;r screenings 
for Malaria shall be done everytime the labourer 
goes outside the Wate and- comes back to.work at 
the construction site after his stay outside the 
State.' The responsibility uf qbtgining the health 
cards shall rest entirely on the contracibr/builder . ' 

emplo-ying him/her and shan be obtained imme- , 
Wehy" on- hies/:Rer arrival in this. State. 

75AA. Pendty for' offence under section 75A.- 
Wliomelr contravenes the provisions oq section 

. T5k of a e  A&, slksall be purrisl%able with fine of 
Rs. 1000/- per person each time and when the of-. 
fence is a continuing me, with a daily fine not 
exceeding Rs. !?dl/- &ring the. period: of the con-. 
tinuance of tkfe ofgence.". 

4. Amendment of mctim,76B.- In section 76B of 
the principal Ad ,  ft5r t l ie words 'krupes one hun- 

. dred", tke words ''rupees five thousand each time" . 

. shdP be substituted. 

5. Isertion of new sed4m.- After section 7833 of 
the principal Act, the follbwing seotions shall be 
inserted, namely:- 

"76C.. ~uisame;- CQ The 6o&&e& authority 
may, by notice Tn writing, requireh& persou bs 

, . whose act, default or s@ermce, a nuisance a r k s ,  
exists OE mntiqyes, or is likelv &(s arise;, or the 
owner,. lessee and occu~ier of the ~~, buildink - 

or, premises on whioh. the nuismee axiaes, e&ts 
or: o o n ~ u e s  or. is likely to aA.se;, or -any me. or. 
mom of swctlzr persons+ owner, Lessee. and, occupier;. -. 
to remove; clkwntimue: or abate the nuismee' by . 

, 'taking such measures and by executins such work 
isr, meh. manner and wikhin such period, 05 time. as 
the ~ompetent authority m y  spedfu in such notice. 

(2) The competent authority may also by any 
, nofiice under, ml3csestio.n (1) or by another notice,- 

sewed. on sueh p-m,. owner; l e s s e ~  and oocnpielr; 
. (sr any  me^ w more cf them, require &ern, Bake 

a& &eps requisite. o r  nmsar;37 te l~reverrt a reour- 
cmcs & the. n u ~ s n c e  and may, @ h e  thinks fi t  
m d  desimbre: spxi&- any work to be execxrted or. 
 ma- to be cmpisei out fbr tha& lpawme 12, &, 
any the -vv i tb i~-  tm nwmkha~ &om tibe date* of 



sexvice af. aqp miice, the nuisance recum - 
tikougli the fasure of the person- ar pmmm- upon 
wham such nptrce has been served to comply with 
the requirem-ents contain& in such notice, su'ch 
person or persons shaIT be liable without any 
farther notice to-  the penalties provided in- this 
A&, $ox offen- under bhis section. 

(13). Where the nuisance arises or exists or is 
,likdg to arise or necur in connection with the. 
~on&mction, r e c o n s ~ c t i o ~  or demolition: of any : , 

premises or any part the<eo£, the competent autho- 
rity may, in addition to sewing any notice on any 

@E mare of the. persons mentioned in sub-sec- 
tiom (l!), serve any: such notice on the arekit:ect, 
emtractor or other p ~ s o n :  employed' to carry out 
suck work of mnstmction, reconstruction or 
demolition, aa the case' may be, and also on any 
sub-eontractor employ& by such contractor or 
.ather person or any omor  more of sueh contractor, 
person ana mb~on.t;raetor. 

. ExpEamt.tan.-- For the purpose of this seetion; - \ 

/ 
ain~isance shall include.- (a) any pool, -ditch 

. tank, well. pond, quarry hole, drain water - course 
qr. my. coRectim of water cw (b) anv cistern or 
&ker receepitade fir water or arry- a&icYe or thing 
q s 6 1 e  of c@lT&i'nz rain water3 a u ~ i n c  the mon- 
.& seamm whe&m wil%fn $r outside- a building 
QF Cc)? any l m 8  on whiek wzter zccumulntes or 
k IiklV to acmrnuTate -or 'QdY any- premises o r  
 pa^ of m y  premises occnpi-ed, or unuccmid o r  

. n&r. mstmct im,  recrnstmctio~ or deyolitiofi 
We231, i w t k  opinion of the competent authority. 
is or i s  1tkeiF to; h ~ m r r e  a breeding place of 
mosquitoes. 

76D. Regulation of mew work, (1) No new 
'well, tank, pond. cistern or w~,ter fountain, swi- 
mming pool, etc. shall be .dug - or construct,ed 
without the prior permission in .writing of the - 

competent authority. 

(2) If any such work is' begun or completed 
without such- prior permission, the competent . 
authority may either,- 

(a) by &itten notice, require the owner or 
other person who has done such work to fill up 
or demolish such work in such manner as the 
competent authority may specify; or 
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(b) grant h t t e n  permission to retain such 
: work, but such perrnisMon shall not exempt 

such owner from proceedings for contravening 
the provisions of sub-section (I).. - . 

76E - Probability for certain acts likelg to 
breed mosquitoes;- (1) The owner or occupier 
.of any house, building or shed or land shall not 
keep therein'amy bottle, vessel, can or any other - 
conta,iner, Broken or 'unbroken, in such manner 
that i t  is likely to collect and retain water which 
may breed mosquitoes. 

C , - 
(2) All burrow pits required to be dug in the 

coprse of construction and repair of roads, rail- 
ways, embankments, etc., shall be so cut as to 
ensure that water does not remain stagnant in 
them and burrow pits sfiall be so graded and, pro- 
filed &at water will drain off by drainage-chan- 
nels/com-ections from one pit to the other, till the 
nearest natural drainage/nullah is met mth. No 
person shall c~"ea.te w isolated burrow pit which 

. is likely to cause accumulation% of w a t e ~  -that may 
bz-eed mosquitoes; 

765'. Penalties.- Whoever, knowinqlv contrave- 
nes any provisiorzs under sections 76C, 76D or 76E 
and disobeys any order or requisitions made under . 
any of the aforesaid sections or obstructs any 
bfficial of the Health Services, shall on conviction, 
be puakhed with fine which may extend to' 
Rs. 1080/- and in case of continuing offence with 
further fine which may extend to rupees two 
hundred for every day after the first conviction 
during which such contraventinn continues.".- 

. . 



Sfelemeot - - of Obieds and Reasons 

As the fee presoriG for anti-larval measures 
unde~  section 76B of the Act, 1985, '4s meagre, i t  is 
proposed to amend .the said section 76B so ss to - 
Increase the fee from rupees? one hundred to  rupees . 
five thousand each time. Further, it is also propo- 
sed to insert new sections* i'n the Act, 1985, so as to 

. provide for screening of migrant labcurers as also 
control breeding plmes of mosquitoes such as con- 
&ruction sites, overhead , tanks, etc. 

This Bill seeks to .achietrci the above objects: 

. ~iiancial  ,Memorandum 

, No fihahcial implications -are ilivolvd in this Bill. 
3 

Panaji, . WILFRED D'SOUZA 
30th July, 1996. Minister. for Health 

Assembly Hall, ASHOK E. ULMAN 
Panaji, Secretary ta tlie fieq!slativi 

* 30th July, 1996. Ass~mbly of Goa 
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$Annexme to ?Big No. R 'kQ96) 
We Gm ~Pdlic W L  $&OH it,dmecft) Bill, 19196 - . ...... .. .............. .- ....... r. -....*..~.-l.*. ........ L.. .... %...I.... _ . C . L . L . .  

'The Goa, Daman and Piu 'Publkc S e d t h  ad. T905 s 

"-Kdt '25 *of 1385) 
.............. .............................. .".(. ................ I". .F. 

3.. mmeitut i~n of - m l i c  ,-2th s~ard  - a) .AS -sew as 
may /be after $the ~ c m m m m e n t  crf ~~ A"ct, the f2m'e~mrrent 
.,$hall cause %o be corrstitmed Yur 'the Union :Mto'ry -d Qoa, 
Daman and Diu, ha Ekalkh & x r c t  -cqmds@qg & %the 
f o l lwng  members, namely :- 

(a) -the Mintster la ~bTk~Tee&th; 
(b) the Director of Bealth Services; 

a 

(c) Director .af :.Mwi&d Pu'dminFslation; 
( d )  collector; 
(e) chief -mmn J F a R l a ;  

(f) three- persons having special knowledge d matters 
" , relating to public health or public engineering. 

(2) Mbmbers nominated under clause (f) of s u b a t i o n  (1) .. shall bold &&ice &r a pmipd of one year -from 'the date of 
nomination-but shall be*eligible i o r  re-nohation, 

(31 The Minister 'for Public Health sftall -be the ~Pm@en't 
of the public Health Board and the Director of H&th Ser- 
vices shall be its Secretary. . 

' "768. Builaer -to &klserem%i - larval meatma;-- ;a) 3JWiW4h- 
st"- .any law B r  $he .time being in force, it &dl .He, &he 
duty of every builder where construction activiniw m e  being - 
carried w, t o  itake a q u a t e  anti-larval me-= At. ifhe 
construction site in consultakiin ivith the concerned Health 
Officer. 

. (2) The Health Offiaer shall have subject to the contr~l d 
the Government, power to issue notice to the concerned 
builder for compliance of the provisions of sub-section (1) 
within the period as specified thereund'er. " 

(3) Whmever the builder on whom notice is served under 
sub-section (2), fails to comply with the requinnents within 
reaeonable period as specifired thereunder, the Health Officer 
shall take all required anti-larval measures as may be 
nmcessary a t  the construction site, and recover all expensea 
incurred thereunder a t  ,ma rate p r e s c n i  under section 76B 
from the builder as arrears of land mnwa unde~  the law for 

- the t ime- being in force. . 
76B. U&vy of fee.-The fee to be levied for @-larval 

measures at construction site shall be a t  such r a w  as may 
be pnmiibed but ncbt exceeding ruped one hundred." 

Assembly Hall, ' ASHOK B. 
Pwsji, Semrehry tu the &eg!~laW. 
30th July, 1996, \ k s ~ l ~ b l y  af f 3 1 ~  
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